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Original Application No. 78,9. of _2Q,Q.3

Jabalpur^p this the 19th day of November, 2003

Hon'ble Shri M,P, Singh,^ Vice Chairman
Hon'ble Shri G, Shanthappa, Judicial Member

h.K, Saxena, Aged about

55 years, S/o, Late Sri
B.L. Saxena, Inspector of Income
Tax, O/o. Assistant Commissioner
of Income Tax, Bhopal, Applicant

(By Advocate - Shri S.K, Nugpal)

Versus

1, Union of India,
Through : The Secretary,
Government of India,,
Ministry of Finance, D^artment
of -Revenue, North BlocJc,
New Delhi,

2. The Chief Commissioner of
Income Tax (CCA) Aayakar
Bhawan Hoshangabad Boad,
Bhop al •

3» Commissioner of Income Tax,
Aaykar Bhawan, Hoshangabad
Aoad, Bhopal.
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By M.P. Sinch. Vice Chairman -

Ihe applicant by filing this Original Application has

sought relief by seeking direction to the respondents to

correct the date of confirmation of the applicant in the

cadre of UDC to 01.10.1974 as per DPC held on 29.01.1975

and place the applicant below Shri K.P. Zargar and above

Sliri S.C, Bundel in Aiinexure A-5 and grant him all consequ

ential boiefits.

Respondents

mu - - ^ W3.SThe racts of the case^as per the applicant^ are that h_^

working os LdG and passed the d^artmental exatnination in
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July, 1973. 'Ihe DEC for confirmation to the post of UDC was
held on 29.01.1975. ttie applicant was found fit and was

recommended for confirmation by the DEC. However in respect

of the applicant and some other persons, confirmation was

not issued for want of police verification r^ort. In

pursuance to the racommeidations of the DEC held on

29.01.1975 one Shri K.P. Zargar-a coll^aague of the applicant-

was confirmed with effect from 23rd July, 197 4. In a

subsequent DEC held in 1981 the applicant was confirmed in

the grade of UDG with effect from 08.11.1981. The grievance

of the applicant is that he had passed the departmental

examination for confirmation to the post of UDG in 197 3 cind

colleagues who passed the departmental examination in

the same batch v/ere confirmed by the DEC held in 1975,

wherein the applicant was not confirmed from the date his
junior one Siiri A.K. i^rora was confirmed with effect from

01.10.1974. Hence aggrieved by this he has filed this

Original Application claiming the aforesaid relief.

3. We find from the application t\&t the applicant has

subfoitted a nurrber of represeatations to the respondents.

The last such representation was subroitted by him on 12th

May, 20 0 3 (Annexure A-14) . The respondents have not yet

taken any decision on the r^resentation of the applicant.

4. In the circumstances we deem it appropriate to dispose

of this Original Application at the admission stage itself

without issuing notices to the respondaits by directing the

respondent No. 2 Giiief Commissioner of Income Tax, Bhopal

to consider and decide the rpresentation of the applicant

by passing a detailed, reasoned and speaking order within a

period of three months from the date of receipt of copy of
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this order, A copy of the Original Application be also sent

to the respondQit No. 2 i.e. the CSiief Gonmssioner of

Income Tax, Bhopal v/ho will treat the same as a part of the

rpresentation of the applicant.

5. iiccordingly the Original Application is disposed of.

(G, manthappa)
Judicial Marioer

(M.P. Bingh)
Vice Chairman
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